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CORAM: Hon'ble Shri P;PQSrivastava, Member (A)

Suresh B. Patel o

Beputy Engineser(Civil),

ReNo, E=6, Govt, Multistorey

Building, Silvassa, Dadra & Nagar

Haveli. -

By Advocate MriReS.Mohite W5 Applicant
V/S,

The Union Territory of

Dadra & Nagar Haveli, through

its Administrator having its

Office at Silvassa, Dadra & Nagar

Haveli. _

By'Advocate Mr,V.5.Masurkar ees Respondents
C.G.S.C. - N

ORDER

(Per: Shri P;P;Srivastava, Member {A)

The applicant is working as a Deputy Enginser

under the Deputy Conservator of Forests, He has

a been transferred f’}:om Forest Department to PWD,Div,
NooIII, Irrigation vide order dated 18%3%1996
which is placed at 'Annexure-'A-1', The transfer
order reads as under - "Shri Suresh B. Patel,
Deputy Engineer is transferred from Forest Department
to PUD,Div.No,III, Irrigation, He will work under
UDA, Houwever, will drau his sggary from PWD,Diy,III
(Irri)." Since the place of posting is the sams,

the difficulties which arise from transfer from one
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station to another station was not the point

of representation in this casey The applicant

has brought out that he has not been given any

post as there are only four sanctioned post and

although he has requested that he should bes posted
and he will do

against any one of the sanctioned posthhatavar

work is entrusted to him in the public 1nt9;88ﬁ._>'

2, Respondents have brought out in their affidavit
dated B.7+1996 that there are 4 sanctioned posts of
Deputy Engineers/Asst,Surveyor of Works, namely,

i) Dy.Engineser, Sub-Division-I

ii) Dy.Engineer, Sub-Division-1I

1ii) By.Engineer, Sub-Division-III(Water Supply)
iv) Asstt,Survayor of Works.

The respondent administration in their affidavit
dated 8751996 has also mentioned that Shri Se.B.Patel
the applicant in this case is transferred to Urban
Development Agency with a direction to debit his
salary against the post of Dy.Engineer(Irrigation)
from which Shri H.P.Vora, Dy.Engineer uas drawing

‘. his salary, It is seen from the affidavit that
H.P.Vora was drawing his salary against the post of
Dy.Engineer, Sub-ﬂivision-i?(lrri.). Since the only
grisvance af’a:chtei:;pep;icant is that he séwao#lsdo;gedpggzggsi-
against a post and as he has beer{_one irrigation
post as bruught out in the aff;davxt, he cannot have

any grievance against the transfer as Deputy Engineer

Sub=Division=1 {Irrigation).
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3,  The duty-list for the post can be draun
by the respondent Admxn&;fratlon in the public
interest for the publigzand”fFli; the duty=list
the applicant is asked %; work in the Urban
Development Agency also, no exception can be

taken against this order,

4, It is seen that the order dated 18.3.1996
did not specifically mentioned the post on which
the applicant would be posted and since now it
has been clarified that he is posted against the
post of Deputy Emgineer Sub-Division=I in the
affidavit dated 8%7%1996, no direction need be
issued nou by the Tribunals As has already bsen
mentioned the respondent administration would be
at liberty to draw the duty-list for the post in

ood o
the public interest and for publlQZ Houever, it

. 15 ‘. directed that it should be done in writing

\’\

so that the duties assigned to the post are
unambiguously-clear. The OA, is disposed of with

the above directions, There will be no order as to

costs,
(P.P.SRIVASTAVA)
MEMBER (A)
mrj@



